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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABZD

0.A.No,736/95 ' - Date of Order: 11,9,96
BETWERN 3 | | |
5, Gurumurthy
2. PJJDanaiah
3. M, ,Xhaza

4, S.Ré;nu ' .+ Applicants,
D

l,Union of India, rep, by it
GSneral Manager, S,E.Rly,,
Garden Reach, Calcutta-4

8

2.,Divisional Railway Manager,
S.E.Rly,, Visakhapatnam,

3 Sr .Divisional Mechanical gineer,

S.E.Rly,, Visakhapatnam, «« Respondents,
Counsel for the Applicants - e Mr,P.B.Vijay Kumar
Counsel for the Respondents | «s Mr.,V.Bhimanna
CORAM3

HON'BIE SHRI R,RANGARAJAN rﬂmamz (aDMmi,)

JUDGEMENT

X Oral order as per Hon '‘ble Shri R.Rangarajan, Menber (Admn, ) 1

Heard Mr.DuXga Rao, for Mr,P.B,Vijay Kumar, -learned
counsel for the Applicants and Mr,V.Bhimanna, leamed standing

counsel for the respondents,

2 .. ',There are 4 applicants in this 0A, The applicants 1 & 2
are working as Grade-I Fitters and Nos,3 & 4 are worl:j.ng as
Khalasi Helpers, It is stateLl that they are working in

welghts and measures wing under R-3, They were asked to work

in the C&¥W wing of the Vi‘sakhapatnam division, {Resisting- that

they filed representations, But from Annexure-l letter it
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looks that the carrjage foreman was instructed that as no
staff of weights and measures are required separately in

the C&W cadres}- the applicant may be utilised in the c&W wing,

3. - This OA jis filed praying for a direction to the
respondents to continue them in weights and measures section

without shifting them to.other sections,

4, The first contention|of the applicant is that they

Wwere posted to the weights and measures section and they are
working in the said sections for the last 25 years, Hence
shifting them to C&W sections is not warrented as there is

enough work in the Welights @nd measures sections to continue

them in that section,

5. Though no reply has been filed, the learned standing
counsel argued the éése on the basis of the parawiée ﬁemrks
supplied to him by tti:e respondents, It 18 stated that the
weights and measures ,fsection, is a part and parcel of the ‘C&W.
section and hence théy can posted anywhere in the C&M wing,
As the need for fitters and khalasi helpers was required in
the C&W wiﬁg- they werfe asked | to discharge the duties of fitters

and khalasi heipers in the C&M wing,

6, - No document hés béen- produced by the: apblicant to. show
that the seniority wihg of weights and measures is different
from that of C&l wing, As the applicants in this OA are
fitters- and kha lasi hélpers there may not be any difficulty for
them to discharge the work as fitter in th_e CeN wing, As it
is stated by the respondents that it is a éombind cadre there
is no bar to shift them to C&W wing inl the same capacity}, No
document has been produced to show that the status or the
emoulments of the é;plicants were brought down because of. the

shifting, Hence I find no grievance in this applicati{on for

the applicants,
e se3
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7 The second contention of the applicants appears to ke

they will loose TA and DA i
employee cannot make such a
TA and DA cannot be claimed

8A is paid for the journeys

they are posted to C&W wing, An
grievance if he looses TA and DA,
as a matter of right, ! % TA and

performed by them as per extent

: v
rules, These emoulments are not guarenteed omce, It depends

on the location where they wprk, Hence this contention/cannot be
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8. If view of‘_wha:t is stLted above I find no merit 1n"

this OA, Hence the 04 is difmissed as having no merit,

No costs,

Dateds 11ith September,. 1996 1,

( R RANGARAJAN )
Member (Adm, )
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sr. Divisienal Mechanich Engineer, S.E.Railway, Visakha-

- wgm/-

advecate, CaT, Hyd.

cesc, CAT, Hyd.

: 4 @ |
OA,736/95,
Copy te:- |
1. The Genersl Manage , S.E.Railways, Unien ef India,
Garéen Regch, Calcutta.
2. Divisionél railway Manager, 5.E.®*ly, Visakhapatnam,
3.
patnam,
4, One cepy te Sri: P.B.Vijaya kumar,
5. On= cepy te Sri, V.Bhimﬁnna, Adél,
6. One cewy te Library, CAT, Hyé.
7. One spare cepy,
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